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Commercial Complex (8DA) '
‘ Indiranagar -
Dangalore - 560 038 %
Peted + 2 MAR 1989 1
APPLICATION NO' (99 114 - 7 85(F)
wo po . NO (s) E /
Rpplicant (») Respondent (s)
Shri P, Ishwara Nafk V/s The Chief Gereral Manager, Telecom, Karnatake
' To - Circls, Bangalore .

1. Shri P, Ishwara Neik '
Section Supervisor (TRA)

Telscem District Offics
Mangalors - 578 001

v‘/Subject s SENDING COPIES OF ORDER PLSSED BY THE BENCH -

Please fPind enclosed herewith a copy

of ORDER /S3%/ SK3GANK XOROGAK

passed by tBds Tribunal in the above said application(x) on _  20-2-89

mY REGISTRAR

. (upIcIaL)
Encl : As above
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| BEFORE THE CENTRAL ADWINISTRATIVE TRIBUNAL
¢ BANGALORE BENCH, BANGALORE.

‘ DATED THIS THE TWENTJETH DAY 0f FEBRu&RY 1989
Precents Hoh'ble Justics K.S.PUTTASWAMY ., Vice I:humn
Hen'ble Shri L H.AREEO ee Mamber(A)
APPL ICATION NO. 114/89
P.Ishwars Naik,
Section Supsrvisor (TRA)
Telscem, Oist. Office, v '
Mangslers 575 001, - oo Applicent

-y o=

The Chief snneral Manager,

Telscommunication, Karnatakae Circle,

Maruthi Cemplsx,

Gendhi Negar, Bangalers 560 009, oo Respondent
'This application has come up today before this Tribunsl

for Orders. Hon'ble Vice Chairsan made the followingt

QRDER

Thie is an application made by the applicant under s.ction
19 of the Administrative Tribunals Act, 1985, (tho Act). |
2, Shri P.xshuara Naik, the applicane bsfore us, La a nonbnr

of a Scheduled Tribo. He joined service as Time Scale. CIork(TSC)
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on 27.6.1965. 1In hio memo No. Seaff3325wdated 29.1.1976.

the General Manager, Telscom, Karnataka c1rcla, aangalero(cn),

had promoted him to the post LSG Suparviso:, nocw designatod as

t he was dus for prometion to the higher post onithat date undsr

//v
”‘"’}:;e 40 point roster ressrvation order made by Government. On
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11.4,1988 that request has besn rejacted. Hence this application.
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3. On en examination of the application the et"fico, has

pointed sut that this mitqr ;ro» prior to 1.,11,1982 apnd therefore

the ssas cannot be adjudicated by this Tribunsl. o ,

4, We have perused the office objsctions and heard Shri xémrn

Naik who appeared in ,—) psrson and nrgm& his case.

5. Shri Naik contends that since the finel order had been mada
by the authoritiss as late as on 11.4.1988, this application vas in

tims and this Trsbunal was compstent to adjudicats his claim.

Ge We have sarlier neticad that the brmetion was given to the

applicent es ssrly as on 29,1.,1976. When that promotion was given, the

authoi‘i_tiu did not neturally grant him promotion from 27.6.1975 ftom

" - which date he claims thet he bscams entitled for that promotion

nder the 40 point rester, From those it is manifest that the matter

o \

A,;A;&Lu: ve Union of India 1987(4)ATC 329 we have no jurisdiction te

L
w“/ adjudicats the claim that aross prior to 1.11.1982. In Kehema xapur's

I:z

cass we have pointed out that the rcpeated upusontats.ons gada wiil-not:
in any way slter that poaition. ' -
7. On the foregoing discussion, we uphold the offtu objectionl .

end reject this application wlthout notices to the respandants. i wliy ..
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